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IN THE CENTRAL ADMINISTRAR TVE TRIBUNAL
CUTTACK BFRCH

A ORDER SHEET

, O'U‘LM Application No................ ng” ................. fOOOé’

Applicant (s) ‘IQMT\QM%% ..... .. Respondent (s). LA Q

’ NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

Heard Mr. Be.B.Mochanty, Id. Counsel
DK/L/LbjL\ appearing for the applicantsand Mr, B.Das,
BO'QQ'DH Ld. Additional 5tanding Counsel; on wham

T a copy of this 0.A, had already been served,

On being mentioned by the Ld. Counsel

for the Apolicants this matter has taken up.
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In course of heari?g, the Applicgﬁt has prayed
to wi£hdraw this 0.,A. which is hérebi allowed.
Liberty is hereby, however, granted to the
Applicants to apprzach this Tribunal as.and
when they shall fepl aggrieved by any of the
apprehended action from the Respondents.

This case is accardingly disposed of,

Send c0piés of this arder tO the Res- ., ‘
pondents aloncwith copies of the 0.A, and free

copies of this arder pe handed over to the

Ld. Counsel appearing for both the parties.

MEMBE



